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This application has been filed jointly by 38 applicants
who claim to have worked as Hot Weather Watermen and were disengaged
some time in 1988. They have contended that a direct;on be issued
on . the ;espondents‘to give them the benefit of the judgment dated
19.3.92| passed in OA 590/89 " (Arun Kumar Ram and others vs. Unionof
India and others) in respect of some Hot Weather-Watermen staff.
2. . We have heard the submissions of the learned ‘counsel
of both |the parties and perused the records. We find that the cause
éf actiqn in this case had arisen in 1988 and the application has
'been filed only on 6.8.97 éfter a lapse of about 9 ?ears. The
applicants have also préyed for 1issue of a direction on the
responée‘ts to give the benefit of the judgment which was passed
in 1992.\ No plausible explanation ﬁas been given by the 1learned
counsel for thebapplicants as to why thére has been so much delay in
filingvtth application. The Hon'ble Apex Court in the case of Baliram
vPrasad vé. Union of India and others, reported in 1997(2) SCC 292
fheldlthaq sufficient cause for not making an application within the

! .

statutory peribd has to be made out in respect of the pefiod beyépnd
1im;tation. The Hon'ble Apex Court have also observed that even for
getting the benefit of the judgment passed by a Court the Claim must
be made within the period of limitation and this was the judgment

in the case of State of Karnataka and others vs. S.M. Kotrayya and
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others, reported in (1996) 6 SCC 267. In this case even no condonation
‘for delay has been filed. When we apply the gaid principle we find
that the instant petition is hopelessiy barred by 1imit§tion' both
in respect of their claim of reengagement and also for regularisation
. and hence they are not entitled to get the benefit of the judgment
passed by this Tribunal. Accordingly the application is summarily
dismissed at the stage of admission itself without passing any order

as to costs.
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